IH

IN THE CENTRAL ADMIMISTRATIVE TRIBUNAL ,HYDERABAD BENCH
AT HYODBRABAD.

0.A.N0.211/99.

- em  om s wm == == =

detwean:

smt. P.V.Rama Dsvi, .. Applicant.
D/c.Late Sri P,Rosaiabh,
Near B%%dStand, Akividu.

The Principal Accountant Gensral,
(Audit)-I, Andhra Pradesh,

Hyderabad. .o Respondants.
Counsel for the Applicant: Applicant is party-in-person.
Cogunssel for the Reggpondents: Bti G.Parameshwsra Rao. ’
CoRpUM:

Hon'ble Sri R. Rangarajan,Member (&)

Jos

Hon'ble Sri B.SJPasrameshuar ,Member (J)
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0.A.211/99.

Smt., P.V.Rama Devi, Party-in-person presant.
Heard Ms. Sakthi for Sri Parameshwara Rao for the

Raspondents.

The applicant in this 0.A., viz., 3mt. Rama Devi

addPE3&dd@ letter dated20-1-1999 to the Hon'ble Vice-Chairman

of this Tribunesl 3&Pt%§9 that her husband was ab%%nding
while he was working .as gn Auditor in the Office of the
Frincipal Accountant Gensral, Audit (1), A.B., Hyderabad
since 10.8.1997, and that she had representad to the
Principal Accountant General for considering compassionate
ground appointment to her son, that she had also subwittad

o Authorities
a Certificate fProm the Pollce/to the effact that ths

oo
whereabouts of her huabandA"Not traced out" and that
his son is not yet provided with compassionate ground
appointmeant till date. This letter was treated as an

0.A., and was registered as U.A.211/99./¢rNotice was

served on the raspondents. Hence the 0.A.,, is listed

‘}gﬂf/;oday for adjudicastion.

The learned . counsel for the raspnn&ants
submittg that the case of tha applicant’'s son for
compésu;onata grourdi appointment is under consideration.
The applicant's son was allso interviewsd and his name

4
has been reconmendad to tha Cogtroller and Auditor General

of India Por congideration for appointment on compassionate
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gfound. However, the CoJEroller and Auditor Gencral

of India has made two que%fiea in his lstter

datad 3-11-1988 which is taken on file. Hence the
applicant was addressed by letter No. P _A.G.(AU)I/Admn.I11/
Pen/98-99/99 dated 7.1.1999 asking tha applicent to
produce ths latast Investigation Report whic h 1s to be
gbtained from the 35Suo Inspacéor of Police, Khammam II Touwn
Policese Station. It is also stated that the

Sub Inspector of Police, Khammam Il Town Police Station
has already issued a certificate dated 18.5.1954 to

the effect that the missing person is not traced out

after all the efforts having peen E:ﬁ:éﬁy the Police
Authorities. An Officer of the Ryspondents Authoritiaes

had also been deputed in this cennection but no

reply has besn received from the police.

The learnsd counsel fof the respondents
subr‘nits that if the applicant submits the latest
investigation report from the Police Authorities,
Purthzr action will be taken to pursue the matter
in raegard to consideration of the applicant's son

for appointment on tbapassionats ground.

Whsn the respondents are not able to get
the latest investigation report from the Police
Authorities even by deputing am one of their

0fficerg, it is beyond our comprehension to coms to

the conclusion that the applicant being an illiterate
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woman will be able to get kkak the latest investigstion
report Prom thes Police Authorities. 1t will be a
Putile attempt to direct the applicant to submit

the latest investigation report especially when

the Police Authoritiss had informed the applicant

that thaey ham&_glready issued a certificate to the

e PPect that the missing person is not traced out

after having mada all efforts,ad @anly in 1334

In the circumstancdas, ths Regpondent
Authotities shall take initiatiys.to gst the
latest investigation report from the Police
Authorities within two months from the date of
receipt of a copy of this Order. If the
respondents have not receivaed tha latast investi-
gation report from the Police Authorities? the
case shail be considéred on the basis of the
garlier investigation report dated 18.5.19%4
which is available with them,

In case, the police re jscts the
case of thd applicant, she is at liberty to

mokwe the appropriate forum according to law.

With the above directions, the 0.A.,

is disposed of. No costs. ° éfvﬁ\_jl__,,ﬂ—f”’ﬂfféi/'&\
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Dictated in open Court.
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